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Date: 20.07.2024 

 

 

 

  
To, 
 

 The Registrar, 

 Hon'ble National Green Tribunal, 

 Copernicus Marg,  

 New Delhi. 

 E-mail-judicial-ngt@gov.in 
 

Sub:-  Submission of status report in pursuant to order dated 07.05.2024 passed by 

Hon'ble NGT in the matter of Original Application No. 459/2024, Sampurna 

Nand Vs M/s Ganga Sagar Singh (Stone Crusher) & Ors. 
                

Sir,   
 

 In Compliance of Hon'ble NGT order dated 07.05.2024 passed by Hon'ble NGT in 

the matter of Original Application No. 459/2024, Sampurna Nand Vs M/s Ganga Sagar 

Singh (Stone Crusher) & Ors, the status report is being filed herewith.  

 

 It is requested that status report may be presented before the Hon'ble Tribunal 

for kind consideration. 

 

Encl.: As above. 

 

 

 

 

 
 

Endt. No. & date as above. 

Copy to:- 

1. District Magistrate, Mirzapur for kind information please. 

2. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow 

for kind information & necessary action please. 

3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information 

and necessary action please. 

4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber, 

Supreme Court of India, New Delhi-110001. 

 

 

 
 

 

 

 

lanHkZ la[;k%& 
 

Ref.No.:   G0737/O.A. No. 459/2024      v0vf/k0@2021 

Office: House No. 162, Uttar Mohal (Near Chandi Hotel) 

Robertsganj, Sonbhadra-231216 

E-mail: rosonbhadra@uppcb.in/k0@2021 

dk;kZy; % edku la[;k 162] mÙkj eksgky ¼fudV p.Mh gksVy½ 

jkcVZ~lxat] lksuHknz&231216 

bZ&esy % rosonbhadra@uppcb.inv0vf/k0@2021 

Yours faithfully, 

 

 
(U.K. Gupta) 

Regional Officer 

Sonbhadra. 
 
 

 

 

Regional Officer 

Sonbhadra. 
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Status Report in pursuant to order dated 07.05.2024 passed by 

Honble NGT in the matter of OA No. 459/2024 Sampurna Nand 

Versus M/s Ganga Sagar Singh (Stone Crusher) & Ors. 
 

1. NGT took the matter in O.A. No. 521/2022 Sampurna Nand Vs. State of U.P. & 

Ors. on the basis of a letter petition relating to violation of the norms by mining 

leases and stone crushers operated in village-bhagvati deyi, sonpur, chakjata of 

District mirzapur. Hon'ble NGT has constituted a Joint Committee and directed 

to submit the factual cum action taken report. 

2. As per joint committee report dated 06.07.2023 and dated 06.01.2024, UPPCB 

had issued Show-Cause Notice to the said Stone Crushers vide Letter dated-

12.01.2024, which was received to concerned Stone Crusher on dated 19.01.2024 

(Annexure-1).  

3. The presentation sent by the industry against show-cause notice was received 

on dated 30.01.2024 in the Regional Office, UPPCB, Sonbhadra (Annexure-2). 

4. UPPCB conducted field visit on dated 08.02.2024 to verify complying status of 

CTO and observed that the following major air pollution control measures have 

been adopted by the industry:- 

S.NO. Major Air Pollution Control measures Installation Status Remark and Action Taken 

1. Closed metal sheet enclosures at dust 

emitting points. 

Partially Covered 
 

 

As per inspection report dated 

08.02.2024, UPPCB issued 

closure order on dated 

19.02.2024 after confirmation 

of show-cause notice and 

revoking the  CTO. 

  UPPCB has imposed the 

environmental compensation 

on the said stone crusher for 

past violation and defaulting 

days, which amount has not 

deposited by the industry. 

2. Covering of all conveyor belts. Covered 

3. Telescopic discharge chute or Canvas 

cloth / plastic drum  

NO 

4. Wind breaking wall around the premises. Yes 

5. Water sprinklers at emitting point and 

wind breaking wall. 

NO 

6. Smog gun and Rain Gun as dust 

suppression mechanism. 

NO 

7. Height of exhaust pipe of DG Set. NO 

 

Type text here
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5. Detail Inspection report dated-08.02.2024 is attached herewith (Annexure-3).  

6. As per inspection report dated-08.02.2024, UPPCB issued closure order on 

dated 19.02.2024 after giving opportunity as per law. However, UPPCB has 

imposed the environmental compensation on the said stone crusher for past 

violation and defaulting days, which amount has not deposited by the industry. 

7. Further, Applicant has raised the following issue in this matter- 

“…Project proponent has two units and respondent no.1 project proponent has obtained CTO 

only for one unit...” 

8. It was also mentioned in the joint committee report dated 06.01.2024 

(Annexure-4) that CTO have issued to industry for operation of 01 stone crusher 

and production of stone grits @12500 Ton/Year by UPPCB. Plants and 

machineries for two stone crushers has established at same dug, which violates 

condition no. 02 of CTO and provision of Air/Water act.  

9. The CTO application for operating the plant and machinery of second crusher 

unit has not applied.  

10. The presentation of the industry against closure order dated 19.02.2024 has 

received on 01.05.2024 and again on dated 21.05.2024.  

11. UPPCB conducted field visit on dated 22.05.2024 to verify complying status of 

previous CTO and observed that the following major air pollution control 

measures have been adopted by the industry:- 

S.NO. Major Air Pollution Control measures Installation Status Remark and Action Taken 

 

1. Closed metal sheet enclosures at dust 

emitting points. 

Yes 
 

 

As per inspection report dated 

22.05.2024, recommendation 

to revoke the closure order 

dated-19.02.2024 sent to head 

quarter, Lucknow and closure 

order has been revoked by 

UPPCB.   

 UPPCB has imposed the 

environmental compensation 

on the said stone crusher for 

past violation and defaulting 

days, which amount has not 

deposited by the industry. 

2. Covering of all conveyor belts. Yes 

3. Telescopic discharge chute or Canvas 

cloth / plastic drum  

Yes 

4. Wind breaking wall around the premises. Yes 

5. Water sprinklers at emitting point and 

wind breaking wall. 

Yes 

6. Smog gun and Rain Gun as dust 

suppression mechanism. 

Yes 

7. Height of exhaust pipe of DG Set. Yes 
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12. Detail Inspection report dated-22.05.2024 is attached herewith (Annexure-5).  

13. As per inspection report dated 22.05.2024, recommendation to revoke the 

closure order dated-19.02.2024 sent to head quarter, Lucknow. Closure order 

has been revoked by UPPCB vide letter dated-24.05.2024 (Annexure-6. The 

Industry has obtained valid CTO for 01 unit from UPPCB. However, UPPCB has 

imposed the environmental compensation on the said stone crusher for past 

violation and defaulting days, which amount has not deposited by the industry. 

Conclusion-  

 It was also mentioned in the joint committee report dated 06.01.2024 that 

CTO have issued to industry for operation of 01 stone crusher and production of 

stone grits @12500 Ton/Year by UPPCB. Plants and machineries for two stone 

crushers has established at same dug, which violates condition no. 02 of CTO and 

provision of Air/Water act. For the past violation of CTO conditions, UPPCB issued 

to closure order as well as imposed the amount of Rs 9,12,500/- as environmental 

compensation vide letters dated 19.02.2024. Presently, UPPCB has revoked the 

closure order conditionally vide letter dated 24.05.2024 and issued CTO for 01 unit. 

Durnin site visit on 22.05.2024, another unit found closed. The project proponent 

has not deposited the amount of environmental compensation.  

 The above status report is being filed for the kind perusal and consideration of 

this Hon'ble Tribunal. 
 

 

Dated: 20.07.2024 

 

(U.K. Gupta) 

Regional Officer 

U.P.P.C.B 

Sonbhadra 
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Photographs of the above said stone crusher:  

 

 

 

 

 

 

 

 

Finding/Suggestion of the committee: 

 

i. UPPCB shall initiate action under the section-31A of the Air (Prevention 

and Control of Pollution) Act, 1981 (as amended) in the light of violation 

of CTO conditions and provision of Air act.  

ii. UPPCB shall impose environmental compensation against the industry for 

non-complying/violation days. 

 

6.16. M/s Ganga Sagar Singh (Stone Crusher), Village-Bhagautidei, Chunar, 

Mirzapur. 

 

a) The said industry has established at Arazi No. 731 Mi, Village-Bhagautidei, 

Post-Patihatta, Pargana-Bhagwat, Tehsil-Chunar and District-Mirzapur. The 

Geo-coordinates of the industry is 25.05734-latitude and 82.99646-

longitude.  

b) Stone Crusher has produce stone grits as main product using stone bolder as 

raw material. It seems that Industry is operational. 

c) The plants and machinery of the industry such as primary jaw crusher, 

secondary jaw crusher, vibrating screens (waterfall) and conveyor belts and 

ends of conveyor belts have partially covered with tin-shed or metallic sheet. 

Ends of conveyor belts have not covered. 

Annexure No.4
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d) A telescopic suit has not installed at the ends of the conveyor belts. Water 

sprinkling system has not installed at grits transfer points of conveyor. Water 

sprinklers has installed at barricading. 

e)  Separate energy meter has not installed for consumption of electricity used 

in water sprinkling. Electro-magnetic water flow meter has established at 

bore-well for measurement of quantity of water consumption. Logbook 

related to thiscould not put up before committee during visit. 

f) Barricading of metal sheet and bricks have established as wind-breaking wall 

around the periphery of the stone crusher. The height of this barricading was 

approximate above 12 feet as per CTO condition. 

g) A thick green belt of trees of suitable species able to attain 8-10 meter height 

on maturity has not found developed in multi-lineate staggered manner on a 

minimum 33% of the land on which the industry is established as per the 

"Protocol for Development of Green Belt" notified vide Board Office Order 

No.H16405/220/2018/02 dated. 16.02.2018. In this regards, this direction is 

available at URL http://www.uppcb.com/pdf/Green-belt-Guide_160218.pdf. 

h) Industry has partially constructed metallic road inside the premises to reduce 

the dust emission which generated by vehicular movements.  

i) Industry has established a Diesel generator having capacity of 625 KVA, at 

which the height of exhaust pipe has not established as per the standards 

prescribed by the Board for the control of gaseous emissions generated from 

the DG set in the industry. 

j) As per Regional Office, UPPCB, Sonebhadra records, CTO have issued to 

industry for operation of 01 stone crusher and production of stone grits 

@12500 Ton/Year by UPPCB. Plants and machineries for two stone crushers 

has established at same dug, which violates condition no. 02 of CTO and 

provision of Air/Water act. 

k) The Industry has not submitted compliance report of conditions imposed in 

CTO dated 11.02.2021 issued by UPPCB.  
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l) Some conditions imposed in CTO are satisfactory complying with by the 

industry and rest conditions imposed in CTO are partially complying or non-

complying with by the industry. The detail about to compliance status of the 

all conditions imposed in Consent to Operate (CTO) issued by UPPCB, 

enclosed here with and marked as annexure no. 2.14. 
 

Photographs of the above said stone crusher:  
 

 

 

 

 

 

 
 

Finding/Suggestion of the committee: 
 

i. Industry has established plants and machineries for two stone crushers at 

same dug, which violates condition no. 02 of CTO and provision of 

Air/Water act. In the light of violation of CTO conditions and provision of 

Air act, UPPCB shall revoke the issued CTO dated 11.02.2021. Further 

UPPCB shall issue initiate action for closure under the section-31A of the 

Air (Prevention and Control of Pollution) Act, 1981 (as amended). 

ii. UPPCB shall impose environmental compensation against the industry for 

non-complying/violation days. 
 

 

 

6.17. M/s Nilima Singh (Ex. Name M/s MaaVindhyavasini Stone Works), Village- 

Bhagautidei, Chunar, Mirzapur. 

 

a) The said industry has established at Arazi No. 184, Village-Bhagautidei, Post-

Patihatta, Pargana-Bhagwat, Tehsil-Chunar and District-Mirzapur. The Geo-

coordinates of the industry is 25.047313-latitude and 82.979409-longitude. 
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Ref. No 

TUT - 226 010 

yg : 0522-2720828, 2720831 

:0522-2720764, 2720676 
-H: info@uppcb.com 

VaHIsC : www.uppcb.com 

SUTTAR PRADESH POLLUTION CONTROL BOARD 

Date ....est hyind 

T.C.-12 V, Vibhuti Khand, Gomti Nagar, 
Lucknow - 226 010 
Phone 
Fax 

0522-2720828, 2720831 
:0522-2720764, 27 20676 

.....2.... 

E-mail : info @uppcb.com 
Website :wwW.uppcb.com aahd 
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